Hon'ble Mrs. Neena Ran}an Member (A)

4. Dr.KN. Chaturvedi, -

CENTRAL ABMINISTRATIVE TRIBUNAL AT
- PRINCIPAL BENCH. ‘

S Ro.36812007 1
‘O.A No1381/2000 %577
WA No 18662007 )

: :New De!hl tms the 9‘“ day of October 2007

o !

Hon ble. "v’ir. Justme m Ramachandran \hce Chairman (J)

Sushma Jain
4, Bahubati Enc!ave
Karkardooma
Delhi-110082. + .

(By Advocate: Shnseu for Shiri €.
Versus

Secretary, L ‘ .A X .
Legisiative Department ‘ e
Ministry of Law, Justice and Company Aﬁahs

‘Shastri Bhawan,
New Deihi.-

2. K.M. Chandrashekhar, -
Cabinet Secretary,
Cabinet secretariat, 0
Rashtrapati Bhawan, S ,
New Dethi. * -Respondents

(By Advocate: Shri P.P. Malhotra jearned ASG
and Shri K.R. Sachdeva)

ORDER {Oral}
Hon’bie Mr. Justice M. Ramachandran, vC{J)

OA-1381/2000 ha‘d been disposed of di‘recﬁng reépcndents to consider
the claim of applicant for promotien as Additional Secretary to Government of
india. 't appears that respondents have challenged the above orders by filing
Wit Petition (C) 4022/2001, which has since been dismissed on 18.04.2008.

2. Thereupon, application has been submitted for extension of time for
compliance of the orders by the respendents. On the plea that no follow up action

were taken on the representation of applicant filed as late as on 23.8.2007 and

)%, 10 08 2007. the oresent application was filted.




d
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3 Leamed Standmg ceunsel appearmg ﬂn beharf of respondents had taken .

notice at the trme of admrgwerr:' nd had sough trme for gettmg rnstmctrons in the

matter. The Addmonai Soircnor Generai on msrrucnons today Wﬁh reference to
an afﬁdav:t ﬂ!ed submrts that fi na} order has been 'ﬁled in the matter and there is
comphance The erder rs seen as passed m September 2006 but it is rather
mtngumg that it has not been commumcated to applicant so far We heard the
counsej for apphcam as weii who submrts that afr is not well, it appears

4 However now that’ afﬁdavrt has been f ted and orders have been produced
before us, we close these proceedrngs at thrs stage. rt rs made c}ear thar these

o S
orders wil not stand rn the way cf appircant fcr agrtatmg her gr:evance H anner

that is admissihle

e

(Mrs. Neena Ranjan) (M. Ramaeh‘an,ﬂraxj)
Member (A) ‘ Yice th!rm_an {J) '_
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